AL Mo, 260 of 2012

Gopal Bartk..... ... .

*a

Ve
tnton of todia & Ors. . Respondents

oL Applicant

Order dated: 62 04,2012

CORAM:

Hon bie Shr A, K. Patnak, Memb

H

appheant and

er {dudi )

gard Mro K Mohanty, L.d. Counsel for the

Mr. 58 fema Ld Addl Standmeg oumnsel

appearing for the Respondents, on whom a copy of this O A

fiae already boe

]

n served.

The case of the apphicant s that after the

premature  death of tus father, he had approached the

Respondents st

having been o

cekang, compassionate appomiment. The same

wsidered and rejected, he has filed this A

with the fodlowing prayers:

3. i.4d.
submutted that

case for comp

4

Ao guash the letter dated
12,00 2012 under Annexure-A/S,
oA direct the
flespondents o gssue  opder  of
apporntment o favour  of  the
pehitioner. R
Pass any other ooder.

ve

Cownsel for the appheant, My, Mohanty,
as per DO&PT arcular dated 05052003 the

assionate appomiment can be considered for




three fimes whereas the applicant’s case has been considered
DIY OTICE.
4 Having heard Ld. Counsel for the parties, | direct
Respondents o conswder the case of the apphicant taking mto
acconnt the provisions made m the DOPET cwcolar dated
G505 2003 1 has been consistent stand of this Bench that
three times conswderafymn would mean consideration agamst
three consecufive recrutment years. The same needs to be
nesct
followed and  matter  be placed before the e CRC for
comsideration and thereatier reasoned orders be sssued by the
Respondents under mimustca i the apphicant.
5 With the sbove ohservation and dwection, the
{3 A, stands disposed of at the stage of adymssion itself.
& Send copy of this order to the Respondents and

free copies of this order be handed over to the Ld. Counsel

appearing for the parties,

MEMBER {Judl}



